Qrigingl Application No 861 of 2002

Jabalpur, this the 16 @ay of January, 2003.

Hon'ble Mr.Justice N.N.Singh- Vice Chairman
Hon'ble Mr.Sarveshwar Jha~- Member \Admv,)

Smt. Pushpa Anil W/o Shri T.G.

Anil Kumar, aged 38 years, R/o 78,

Windavan Nagar, Bye-pass Road,

P«O. Piplani, Bhopal-462 021 (I¥) ~APPL ICANT

(By advocate- Mrs,.S.Menon)

ver sus

1. Union of India through
Secretary, Ministry of Finance,
Department of Revenue, New Delhi,

2. Comptroller & Auditor Genmeral of India,
- 10, Bahadur &ah zafar Marg, Indraprstha,
New Delhi-110 002, |

3. Principal Accountant General
(A%E), Lekha Bhawan, Gwalior (MP)

4o &ri Sanjay Paranjpe,
' 8. acountant, Office of »ccountant
General (M) A&E-I, Bhopal. =RESPOND ENTS
(By advocate- Mr.S.Cesharma for
official respondents)

O RD E R (ORAL)

© g Heard, The appliéant has approached this Tribunal
| thio ugh this O.A. seeking quashing of the order of the
respondents dated 4,6.2002, a copy of which is placed
at annexure A/4, and also attendant reliefs,

| 24 On perusal of the application, it is observed
that the gpplicant, who joined the regpondents on 1,7.88

Vo as an Accountants Qerk and has been serving in the
\-J«fﬂ‘iv/organisation of the respondent No.4 and posted at Bhopal,

has been transferred to Raipur on the creation of the
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new State of Ghhattisgarh. &he has referred to the case
of one &hri Paranjpe, who is junior to the gpplicant,
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and who has been posted at Bhopal. She has also submitted
a representation to the respondents vide Annexure A/5,
which has: gince been replied to vide a notice dated

9¢7.2002. The respondents, after considering her re-
presentation, have given her temporary relief by post-
poning her transfer for .six months. However, she has
submitted an asppeal to the Comptroller & Auditor General
of India (Respondent No.2) vide Annexure A/8. It is .
submitted by the learned counsel of the applicant that

“this gppeal is yet to be disposed of by the Appellate

Authority and she is awaiting a replye.

3e On perusal of the interim reply swmitted by the
respondents, it is observed that they have submitted
the fact of the creation of the State of Chhattisgarh
and the resultant need to post some staff to Raipur.
They have also referred to the fact that the I'epresen=
tation of the gpplicant was duly considered by the
respondent No+3 and it was after due consideration of
the sald representation that her transfer to Raipur was
postponed for a period of six month s vide their orders
placed at Amnexure /6. The other details submitted in
their reply are matters of fact and procedure followed
by the respondents.,

/

4, The learned coupsel of the applicant has made

a simission that regpondent No.2 should be directed to
consider her appeal and digpose it of by issuing a
reasoned and speaking order within a short period, She
has al 30 submitted that she may also be given liberty
to £ile a fresh representation to the Appellate
Authority for submitting additiona:!. information., &he
has further submitted that the applicant should be given
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liberty to approsch this Tribunal in the event of her iyt
being satisfied with the decisions of the Appellate
Aathority,

5e After considering the submissions of both the
sides, we are of the view that this O.A;. can be disposed
of with directions to the respondents that the appeal
submitted by the gpplicant, a copy of vwhich is placed

at annexure A/8, be considered and disposed of by the
Appellate Authority within a period of one month from
the date of receipt of this order by issuing a reasoned
and speaking order as per law and as per instructions
on the subject, As prayed for by the learned counsel

of the gpplicant, she is also givaﬁ liberty to submit

a fresh representation, if necessary, to the respondent
No+2+ The applicant is, however, directed that a fresh
representation, if any, by her shall be submitted to
the respondents within a period of 15 days only from
the daté of receipt of this order, The interim relief
alfeady granted to the applicant shall remain operative
till the final disposal of the gppea].. With this, this
Oele stands disposed of in terms of the sbove directions

with no order as to costs,
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(Sarveshwar Jha) (N N.Singh)
Menber (Admnv,) Vice Chairman
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